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State must abjure the path of
encounters: Progressive group

The Hindu Bureau
BEMNGALURU

A group of progressive in-
tellectuals, under the ban-
ner Shantigagi Nagareeka-
ra Vedike, met Chief
Minister Siddaramaiah on
Friday and petitioned him
to create a conducive envi-
ronment for Maoists to join
the mainstream and ap-
pealed to him that the
State must abjure the path
of encounters.

The delegation included
V.S. Sridhar, Nagaragere
Ramesh, Nagari Babaiah
and Sirimane Nagaraj,
among others. The delega-

tion also demanded a
probe into the alleged en-
counter of Maoist leader
Vikram Gowda on Novem-
ber 18, as per National Hu-
man Rights Commission
(NHRC) norms.

The wvedike said they
were ready to make efforts
to convince the remaining
Maoists in the forest to join
the mainstream, provided
the Chief Minister assures
them of sorting out the
hurdles in their rehabilita-
tion. “The condition of ma-
ny Maoists, who have
come out, is bad. Some are
still languishing in jails,
and most of them are wag-

ing long legal battles. This
may have dissuaded other
Maoists from joining the
mainstream. We want
these issues to be sorted
out,” Prof. Sridhar said, ad-
ding the Chief Minister res-
ponded positively and said
he would form a commit-
tee to look into these
issues.

Meanwhile, the vedike
has also sought a consulta-
tion meeting with various
groups to be chaired by the
Chief Minister, where they
said they had concrete pro-
posals to make on the reha-
bilitation and mainstream-
ing of Maoists in the State.
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R Prasad Meena (IPS) appointed as Director General (Investigation) of NHRC

The ACC has approved the appointment of R Prasad Meena (IPS) as the Director General
(Investigation) in the National Human Rights Commission (NHRC)

R Prasad Meena (IPS) appointed as Director General (Investigation) of NHRC

https://psuwatch.com/bureaucracywatch/r-prasad-meena-ips-appointed-as-director-
general-investigation-of-nhrc

PSU Watch Bureau | Published on: 07 Dec 2024, 8:43 pm

New Delhi: The Appointments Committee of the Cabinet (ACC) has approved the
appointment of R Prasad Meena (IPS) as the Director General (Investigation) in the
National Human Rights Commission (NHRC). Meena is a 1993-batch Indian Police
Service (IPS) officer of the Assam-Meghalaya cadre.

According to an order issued form the Department of Personnel & Training (DoPT),
Meena will assume responsibilities in the NHRC at Level 16 in the Pay Matrix, equivalent
to the rank of Special Director General. His tenure will extend until July 31, 2025, which
marks his superannuation, or until further orders, whichever is earlier.

Prior to this appointment, Meena served as Special Director General in the Border
Security Force (BSF). The Ministry of Home Affairs proposed his appointment, which was
endorsed by the Cabinet's Appointments Committee.
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IPS Officer R Prasad Meena Appointed DG (Investigation) In NHRC

https://www.dailyexcelsior.com/ips-officer-r-prasad-meena-appointed-dg-investigation-
in-nhrc/

By Daily Excelsior - December 7, 2024

NEW DELHI, Dec 7: Senior IPS officer R Prasad Meena was appointed Director General
(Investigation) in the National Human Rights Commission on Saturday, according to a
Personnel Ministry order.

Meena, a 1993 batch Indian Police Service (IPS) officer of the Assam-Meghalaya cadre,
is currently Special Director General in the Border Security Force.
He has been appointed as Director General (Investigation) in NHRC till his
superannuation on July 31, 2025, the order said.
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R Prasad Meena: NHRC's New Director General (Investigation)

Senior IPS officer R Prasad Meena has been appointed as Director General
(Investigation) in the National Human Rights Commission (NHRC). A 1993 batch officer
from the Assam-Meghalaya cadre, he will serve until his retirement in July 2025.
Previously, Meena held the position of Special Director General in the Border Security
Force.

https://www.devdiscourse.com/article/law-order/3185745-r-prasad-meena-nhrcs-new-
director-general-investigation

Devdiscourse News Desk | New Delhi | Updated: 07-12-2024 20:31 IST | Created: 07-12-
2024 20:31 IST

Senior IPS officer R Prasad Meena has been appointed as Director General
(Investigation) in the National Human Rights Commission, according to a directive from
the Personnel Ministry.

Meena, hailing from the Assam-Meghalaya cadre of the 1993 batch, currently serves as
Special Director General in the Border Security Force.

He will hold his new post in NHRC until his retirement on July 31, 2025, as per the
ministry's order.

(With inputs from agencies.)
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India News | IPS Officer R Prasad Meena Appointed DG in NHRC

Get latest articles and stories on India at LatestLY. Senior IPS officer R Prasad Meena
was appointed Director General (Investigation) in the National Human Rights Commission
on Saturday, according to a Personnel Ministry order.

https://www.latestly.com/agency-news/india-news-ips-officer-r-prasad-meena-
appointed-dg-in-nhrc-6474302.html

Agency News PTI| Dec 07, 2024 08:30 PM IST

New Delhi, Dec 7 (PTI) Senior IPS officer R Prasad Meena was appointed Director
General (Investigation) in the National Human Rights Commission on Saturday,
according to a Personnel Ministry order.

Meena, a 1993 batch Indian Police Service (IPS) officer of the Assam-Meghalaya cadre,
is currently Special Director General in the Border Security Force.

He has been appointed as Director General (Investigation) in NHRC till his
superannuation on July 31, 2025, the order said.

(This is an unedited and auto-generated story from Syndicated News feed, LatestLY Staff
may not have modified or edited the content body)
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Newswrap gg&iM, 71§ faeiiSat, 7 Dec 2024 10:53 PM
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NHRC Orders Rs 2 Lakh Compensation to Family of Woman Who Died Due to
Ambulance Delay | Bhubaneswar News

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-orders-rs-2-lakh-
compensation-to-family-of-woman-who-died-due-to-ambulance-
delay/articleshow/116084964.cms

Lalmohan Patnaik / Dec 7, 2024, 23:35 IST

Cuttack: National Human Rights Commission (NHRC) has ordered the state govt to pay
a compensation of Rs 2 lakh to the family members of a pregnant Nabarangpur woman
who died due to a delay by the ambulance in reaching the hospital at Koraput.
NHRC, in its order on Thursday, also set a six-week deadline for the state govt to disburse
the compensation and submit a compliance report with proof of payment. NHRC passed
the order after considering Jeypore-based human rights activist and lawyer Anup Kumar
Patro's petition registered on Oct 18, 2023.

The petitioner alleged that Manorama Dongori (28) was referred to Sahid Laxman Nayak
Medical College Hospital (SLNMCH) at Koraput from the district headquarters hospital,
Nabarangpur, but she died on the way due to a delay by the 108 ambulance service on
Feb 2 last year.

NHRC, on May 14, issued a showcause notice to the chief secretary questioning why Rs
2 lakh compensation should not be recommended to be paid to the next of kin of the
deceased.

In its reply, state govt said the emergency medical ambulance service (108) under
National Health Mission (NHM) was outsourced to a Mumbai-based firm. The delay in
reaching SLNMCH was due to breakdown of the vehicle. The woman would have
survived if the ambulance was in proper condition, the state govt stated while seeking
exoneration from the award of compensation.

However, the commission observed that outsourcing certain functions of NHM, including
the ambulance service for implementation and operation, does not mean that the state
govt cannot be held responsible for any negligence, possibly on the part of the outsourced
agency.

"At the most, the state govt may challan the said outsourced agency for the
lapses/monetary loss on the state exchequer. Hence, the showcause notice issued under
section 18 of the Protection of Human Rights Act, 1993, vide commission's proceeding
dated May 14, 2024, to the chief secretary, govt of Odisha to pay compensation of Rs 2
lakh to the next of kin of the deceased, Manorama Dongori, is hereby confirmed,” NHRC's
order said.
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According to case records, Manorama was admitted to the DHH on Jan 31, 2023, at 9
am with labour pain. She delivered a stillborn child at 9.26 am on the same day. But
Manorama was referred at around 8.20 pm on Feb 1 to SLNMCH in Koraput as she
developed abdominal complications after a blood transfusion.
The ambulance left Nabarangpur DHH at 11 pm but broke down on the way. Another
ambulance was arranged, which picked up the patient and reached Koraput at 3 am on
Feb 2, where she was declared dead.
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3000 missing children in Andhra Pradesh | NHRC issues conditional summons to
Chief Secy, Govt. of AP to appear personally

https://www.scconline.com/blog/post/2024/12/07/missing-children-andhra-pradesh-
summons-chief-secretary-nhrc-legal-news/

The summons was issued after taking note of non-receipt of requisite report despite
sending reminders. NHRC however clarified that if the required documents are received
on or before 14-01-2025, then the personal appearance shall stand dispensed with.

Published on December 7, 2024By Sucheta

National Human Rights Commission (NHRC): While considering a critical matter
concerning the issue of 3000 missing girls in the State of Andhra Pradesh, the NHRC
pointed out that several reminders were sent to the Chief Secretary, Govt. of Andhra
Pradesh to submit the requisite report on the matter. Hence, taking note of the non-receipt
of the report despite several reminders, the NHRC issued conditional summons to the
Chief Secretary to personally appear before the Commission on 20-01-2025 along with
the required information/ documents. The NHRC however clarified that if the required
information/ documents are received on or before 14-01-2025, then the personal
appearance of the Concerned Authorities shall stand dispensed with.

The complainant who is an advocate and a social activist, brought forth a report published
in “The Hans India” dated 24-01-2024 wherein it was reported that over 3000 girls went
missing in Andhra Pradesh. It was stated in the report that more than 8 girls went missing
every day, and one out of them remained untraced as per data indications in 2022. The
news report also mentioned that 474 missing and untraced girls were reported from
previous years, contributing to a total of 3,592 reported missing girls in the state. Of them,
3,221 girls were recovered or traced. However, 371 girls remained unrecovered or
untraced.

Subsequently, the NHRC issued notices to the Chief Secretary, Govt. of Andhra Pradesh
and DGP, Andhra Pradesh calling upon them to submit requisite response in the matter
within twelve weeks. In response, the Additional DGP, Andhra Pradesh vide letter dated
18-06-2024 submitted the comprehensive status report on missing children for the years
2022, 2023 and 2024.

However, no response was received from the Chief Secretary and a final reminder was
sent via order dated 8-10-2024. Upon receiving no response after the final reminder, the
NHRC deemed it fit to issue conditional summons to the Chief Secretary to appear in
personal capacity.
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[In re, 3000 missing girls in State of Andhra Pradesh, 236/1/0/2024, decided on 3-12-
2024]

Advocate who appeared in this case :

Petitioner-in-person: Advocate Y. Balachander Reddy
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‘State must abjure the path of encounters’

https://www.thehindu.com/news/national/karnataka/state-must-abjure-the-path-of-
encounters/article68959796.ece

Published - December 07, 2024 11:34 pm IST - Bengaluru
The Hindu Bureau

A group of progressive intellectuals, under the banner Shantigagi Nagareekara Vedike,
met Chief Minister Siddaramaiah on Friday (December 7) and petitioned him to create a
conducive environment for Maoists to join the mainstream and appealed to him that the
State must abjure the path of encounters.

The delegation included Prof. V.S. Sridhar, Nagaragere Ramesh, Nagari Babaiah and
Sirimane Nagaraj, among others. The delegation also demanded a probe into the alleged
encounter of Maoist leader Vikram Gowda on November 18, as per National Human
Rights Commission (NHRC) norms.

The Vedike said they were ready to make efforts to convince the remaining Maoists in the
forest to join the mainstream, provided the Chief Minister assures them of sorting out the
hurdles in their rehabilitation. “The condition of many Maoists, who have come out, is bad.
Some are still languishing in jails, and most of them are waging long legal battles. This
may have dissuaded other Maoists from joining the mainstream. We want these issues
to be sorted out,” Prof. Sridhar said, adding the Chief Minister responded positively and
said he would form a committee to look into these issues.

Meanwhile, the Vedike has also sought a consultation meeting with various groups to be
chaired by the Chief Minister, where they said they had concrete proposals to make on
the rehabilitation and mainstreaming of Maoists in the state.
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People’s Watch condemns action to evict former estate workers

https://www.thehindu.com/news/cities/Madurai/peoples-watch-condemns-action-to-
evict-former-estate-workers/article68959478.ece

Published - December 07, 2024 09:32 pm IST - MADURAI

The Hindu Bureau

People’s Watch, a Madurai-based Human Rights Organisation, represented by its
Executive Director Henri Tiphagne and advocate |. Robert Chandrakumar on Saturday
condemned the Tirunelveli district administration for trying to take steps to evict former
workers of Manjolai tea estates, days after the court ordered restoration of the forest.

Mr. Chandrakumar said the authorities should grant time to the people. But, they put
pressure on the people and came to the place in large numbers, urging them to leave the
place. The authorities should talk to the people and come up with a time frame on
relocating them only after the rehabilitation measures had been made ready for
implementation, he said.

Mr. Tiphagne said they would be filing a review petition before the Madras High Court
and seek clarifications on the judgment. The authorities should drop the action as the
judgment did not speak about relocating the people within a particular period. The
National Human Rights Commission had urged the State to provide basic amenities to
those people. Steps should be taken in this regard and the action against the people
should be dropped, he added.
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SC Grants Bail to Eight PAC Personnel Convicted in Hashimpura Massacre Case

https://clarionindia.net/sc-grants-bail-to-eight-pac-personnel-convicted-in-hashimpura-
massacre-case/?amp=1

Clarion India | 19 hours ago
Bench considers prolonged incarceration; appeal against conviction remains pending
Team Clarion

NEW DELHI — The Supreme Court on Friday granted bail to eight of the 16 former
members of the Uttar Pradesh Provincial Armed Constabulary (PAC) convicted in the
1987 Hashimpura massacre case, citing their prolonged incarceration.

The bench, comprising Justices Abhay S Oka and Augustine George Masih,
acknowledged that the convicts have been in jail since 2018, following the Delhi High
Court’s reversal of their acquittal. “The appeal against the 2018 high court judgment is
still pending before this court and has not yet been heard,” noted the bench.

Senior Advocate Amit Anand Tiwari, representing the convicts, argued that the high
court’s decision to overturn the 2015 trial court acquittal was erroneous. “The trial court’s
judgment was well-reasoned and judicially sound. The high court disregarded key
evidence and overlooked the principle that a judgment of acquittal cannot be set aside
simply because two views are possible,” he submitted. Tiwari also highlighted the
exemplary conduct of the accused throughout the trial and appeal processes.

The Hashimpura massacre remains one of the darkest episodes of communal violence
in the country’s post-independence history. On May 22, 1987, during communal riots in
Meerut, 42 Muslim men were rounded up by personnel of the PAC’s ‘C-Company’ 41st
Battalion. The victims were transported in a lorry, shot at close range, and their bodies
dumped into the Gang Nahar and Hindon canal. While some survived the shooting and
bore witness to the atrocity, only 11 bodies were later identified, with many victims’
remains never recovered.

The massacre was reportedly in retaliation for the killing of an army officer’s brother and
the theft of rifles by anti-social elements in the area. The incident shocked the nation and
drew widespread condemnation.

The initial investigation, conducted by the Uttar Pradesh Crime Branch, Criminal
Investigation Department (CB-CID), culminated in a chargesheet against 18 PAC
personnel in 1996, with a supplementary chargesheet adding a 19th accused. The trial
was transferred to Delhi by Supreme Court orders in 2002 and 2007.

In 2015, a Delhi trial court acquitted all 16 surviving accused, citing insufficient evidence.
However, the National Human Rights Commission (NHRC) intervened, leading the Delhi
High Court to permit the recording of additional evidence. In 2018, the high court
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overturned the trial court’s acquittal and sentenced the accused to life imprisonment,
holding them guilty of criminal conspiracy, kidnapping, murder, and destruction of
evidence.

The Supreme Court’s decision to grant bail reflects a recognition of the prolonged legal
and custodial ordeal faced by the convicts. “This is a sensitive and long-pending matter.
Granting bail does not mean the charges are diminished, but we must also consider the
procedural delays and human rights of the accused,” said one of the justices during the
hearing.

The Hashimpura case has repeatedly highlighted systemic failures in delivering justice to
victims of communal violence. Activists and families of the victims have expressed mixed
reactions to the bail decision. While some see it as a setback to justice, others view it as
a necessary step to ensure a fair trial.

“‘Justice delayed is justice denied,” said one survivor. “We have waited over three
decades and still don’t see closure.”

With the apex court set to hear the final appeals in the coming months, the case continues
to test the country’s commitment to justice and accountability in communal violence
cases.
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